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Government of Jammu and Kashmir 

Finance Department 
C!Ytl Seccetanat,Sfinagar 

Notification 
Srlnagar, the 19th of October, 2018 

SRolt'1 El1n exercise of the powers conferred by section 164 of the Jammu and Kashmrr Goods 
and Services Tax Act, 2017 (Act No. V of 2017). the State Government on the recommendations of the 
Counctl hereby makes the following amendment in the Jammu al\d Kashmir Goods and ServiCes Tax 
Rules, 2017, namely;-

ln rule 89, for sub-rule (48), the following sub-rule shall be substituted. namely:-

"{48) Where the person claiming refund of unuHIIsed input tax credit on account of zero rated 
supplies without payment of tax has -

(a) received supplies on which the supplier has availed the benefit of nobflcation SRO No.443; · 
Oated:23/10/2017 or notification No 41/2017-lntegraled Tax (Rate), dated the 23"' October, 
2017, published in the Gazette of lndta, Extraordinary, vide number. G.S.R 1321(E), dated the 
23ro October, 2017; or 

(b) avatled the benefit of nofificabon No. 78/2017-Customs, dated the 13th October. 2017, published 
in the Gazette of India, Extraordinary, Part 11. vide number G.S.R 1299(E), dated the 13th 
October, 2017, Section 3, Sub-sectron (Q, vide number G S.R 1272(E). dated the 13111 October, 
2017 or notification No. 79/2017-Customs, dated the 13!1> October, 2017, published in the 
Gazette of India, Extraordinary, Part II, vide number G.S.R 1299(E}, dated the 131!1 October. 
2017, 

the refund of input tax credit, a-1/ai!ed m respect of inputs received under the satd notitications for 
export of goods and the input tax credit availed m respect of other inputs or input services to the 
ex\en\ used in mal\ing such expert of gccds, shall be granted.". 

2.1n rule 96, for sub-rule (10), the following sub-rule shall be substituted, namely:-.. 
"(10) The persons claiming refund of integrated tax paid on exports of goods or serv1ces should not 
have· 

(a) received supplres on which the benefit of notification SRO No 445; datet\. 23/1012017 except so 
far it relates to recetpl of capital goods by such person against Export Promotion Capital Goods 
Scheme or notification SRO No, 443; Dated:23/10/2017 or notification No. 4112017-lntegrated Tax 
(Rate), dated the 2Jrd October, 2017, published In the Gazette of India, Extraordinary, Part II. vide 
number G,S.R 1321 (E), dated the 23t<l October, 2017 has ~en availed. or 
(b} availed the benefit under notification No. 78/2017-Customs, dated the 13tn October. 2017. 
published in the Gazette of India, Extraordinary, Part II. vide G.S.R NO. 1272(E). dated the 13ao 
October, Z017 or notification No. 79/2017-Customs, dated the 13rll October, 2017, pubfished in the 



Gazette ollnd1a, Extraordinary, Part II. vide r G.S R NO. 1299 (E), dated the 13111 October. 2017 
except so far It relates to receipt of capital goods by such person against Export Promotion Capital 
Goods Scheme • 

lhis notification shall come mto rorce vlith effect from the date of publication of corresponding 
notification under Central Goods and Serv•ces Tax Rules, 2017 in the Central Gazette. 

By o1oer of \he Government of Jammu & Kashmir 

No: ET/EsiVGST/119/2017 ·Ill 
Copy to the~ · 

L Secretary, G5T Council, New Delhi, 
2 . All flnancnll CommissionerS. 
J. Principal Resident Commis!iloner, J&K Government , New Delhi. 
4. Principal Secfetary to Hon'!>le Governor. 
S. All Principal Secretanes to Government. 
6. All Commissioner/Secretaries to Government. 
7 , Divisional Commissioner, J<Jmmu/l<ashmlr 
a. Excise CommiSSIOner. )e.J( . 
9 . Commtsstoner, Commerdal Taxes, J&K. 

SdJ. 
(Navin K. Cnoudhary), lAS 

Principal Secretary to the Government 
Ftnance Department 

Dated· .10.2018 

10. Additional Commissioner, commercial Taxes (Adm) Jammv/Kushmlr. 
u. Additional Commissioner, commerdaf TaJCes Tax Plann~ng, J!:J<. 
1l. Pvt.. Secretary to Hoo·bte A4visor (II). 
13. President Kashmir Chamb<!f or Commerce & Industry, l<ashm~r. 
14 President federation of JndtJstry, 1Cashm1r. 
15. President Chamber or Comm~rc:e &.Industry, Jammu. 
16. President Jndustnes Associatloo Bart Brahmana/Samba. 
17. President Tax Bar Association, Jammu{Sr1nagar 
ln. Genera\ l'lana9eT, bO~emment \lre% )al!\mull<.ashmlr. 
19. Pnv11te Secrl!tary to Principal Sccretarv to Government , FJnance OeDilrtment. \ 
20. Government Order nle/Stock file/lncharge website. 
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\ \1 \ 
\VJ( 1q 110 f,~ 

(Or. dll FJ.eed) 
Under Seer tary to Government 


